145 Written Answers

Reduction of levy cemeny
aljocatiop

1245, SHRI K.V, THANGKABALU-
Wil]l the Minister of .NDUSTRY be
pleased to state:

(a) whether the quantity allocation
of levy cement to some States has
been reduced during 1988;

(b) if so, what are the reasons
therefor; and

c) what is the allocation of levy
cement made to different States in the
first two quarters of the current ycar?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF INDUS-
TRIAL DEVELOPMENT IN THE
MINISTRY OF INDUSTRY (SHRI M.
ARUNACHALAM): (a) and (b) In
accordance with the Government’s
policy of progressive reduction of
control on distribution of cement, levy
quota of certain cement planis has
been reduced w.ef. 1.3-83, which has
resulted in reduced availability of
levy cement. Consequently, effective
from Quarter-11/88 (April-June), tre
Quarterly allocation of levy cement
has been reduced not only in respect
of States/Unjon Territory Administra-
tions, (Except North-Eastern States,
the hill States of Himachal Pradesh
and Jammu & Kashmir, Sikkim, An-
daman and Nicobar Islands and Lak-
shadweep), but also for Central Gov-
ernment Ministries/Departments (ex-
cept Defence and Border Road
Organisation) and including the
Irrigation and Power Sector,

{¢) The information regarding allo-
cation of levy cement made to
different States/Union Territories in
the first two quarters of the current
year is given in the Annexure. [See
Appendix CXLVIII, Annexure No 57]

Uniform law for Small Scale Sector
of IndIIstry

1246, SHRI RAM AWADHESH
SINGH: Will the Minister of INDUS.
TRY be pleased to stats
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(a) whether PHD Chamber of.
Commerce have suggested introduc-
tion of a uniform law for Smal] Scale
Sector of Industry; and

(b) if so, what are the details there.
of and what is Government’s decision
i}1 the matter?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUS-
TRIAL DEVELOPMENT IN THE
MINISTRY OF INDUSTRY (SHR[ M.
ARUNACHALAM):. (a) and (b) The
PHD Chamber of Commerce has not
made any suggestion for the introduc-
tion of a uniform law for the small
scale sector. S . .
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